
3775 Business BHADRA 30, 1886 (SAKA) ActllisOTJl Commit'ee 2776 

clarified the matter-to lal aD the 
Table both the letters which he said 
were published in all the papera but 
whlch I have not come across? It 
will be in the public interest, in the 
Bational interest, that these letters 
referred to are laid on the Table and 
I am sure, Sir, you will accede to my 
request. What does the Prime MiNs-
ter say? 

The Prime Minister and Minister 01 
Atomic Energy (Shri Lal Bahadur 
Shastri): I do not ,think we will have 
any objection in placing the letters on 
the Table ot the House. 

Shri A. K. Sen: Sir, I shall lay them 
in due course. 

Mr. Speaker: All right. 

Bhri S. M. Banerjee (Kanpur): A 
report of the Election Commission was 
also. 

Mr. Speaker: This was about the 
inaccuracy of the statement. Nothing 

. further than that. 

Shri S. M. Banerjee: May I know 
whe1,her the report of the Election 
Commission also will be made avail-
able along with those letters? 

Shri A. K. Sen: No, Sir. 

Shri Nath Pai (Rajapur): The 
Prime Minister very promptly replied 
that he will not have any objection. 
This was then clarified by the dange-
rous term 'in due course' by the Law 
Minister. May we know what exact-
ly he means by it? 

Bhri A. K. Sen: It is the ordinary 
process by which we lay the papers 
On the Table of the House. 

Shrl Harl Vishnu Kamatl1: Will it 
be in this session? 

Shrl A. K. Sen: Yes. 

IlU8 brs. 

SUMMARY OF REPORT ~F THE 
GOVERNOR OF KERALA TO THE 
PRESIDENT 

The MInIster of state in tile Kinis-
Cry of Home Mairs (Shrl HaW): Sir. 
I beg tp lay on the Table a copy of 
the summary of the Report dated 8th 
September, 1964 of the Governor of 
Kerala to the President. [Pl.aced in 
Library. See No. LT.3198/64]. 

lU8i hrs. 

KERALA STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL. 

The Minister of State in the 'finis-
try of Home Mairs (Shri Hathi): Sir, 
on behalf of Shri Gulzarilal Nanda, 
I beg to move for leave to introduce 
a Bill to confer on the Pre3ident the 
power of the legislature ot the State 
of Kerala to make laws. 

Mr. Speaker: The question is: 

"That leave be granted to 
introduce a Bill to confer on tne 
President the power of the Ie. 's-
lature of the State of Kerala ',r> 

make laws." 

The motion was adopted. 

Shri Hathi: I introduce the Bill. 

12049 hrs. 

COMPANIES (SECOND AMEND-
MENT) BILL· 

The Minister of Planning (Shrl B. R. 
Bllarat): Sir, on behalf of Shri T. T. 
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[Shrl B. R. Bhagat] in the Joint Committee also to discu. 
Krishnamachari, I beg to move for it. This Bill is a very vital one. and 
leave to introduce a Bill further to I think that at least 10 hours must 
amend the Companies Act, 1956. be allotted for the discussion of thia 

Mr. Speaker: The questic,r. is: 

"That leave be granted to 
introduce a Bill further to amend 
the Companies Act, 1956." 

The motion was adopted. 

Shrl B. R. Bharat: I introduce the 
Bill. 

12. 50 hrs. 

BUSINESS ADVISORY COMMl'ITEE 

TmRTIETH REPORT 

The Minister of CODlmunications 
aDd Parliamentary Affairs (Shri Satya 
Narayan Sinha): I beg tu move: 

"That this House agrees with 
1lhe Thirtieth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 18th Sep-
tember, 1964 .... 

Mr. Speaker: Motion IT'ovetl: 

"That this House agrees with 
the Thirtieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 18th 
September, 1964." 

ShrlmaU Renu Chakravartty (Bar-
rackpore): May I konw when and 10!' 
how long the discussion on thE' in-
ternational situation would take place'! 
Will it start on Friday and go on for 
2-112 houn on that day? 

Mr. Speaker: It will start on Fri-
day and continue on Monday. 

Shri U. M. Trivedi (Mandsaur): The 
time allotted for t'he Prevention of 
Food Adulteration (Amendment) Bill 
is only 5 hours. This Bill is of a very 
controversial nature. It also covers a 
vast subject, and we took long hours 

Bill. I was not called to the Busines" 
Advisory Committee meeting, and I 
had received no intimation about it. 
Otherwise, I would have raised thi. 
POint in the committee meeting itself. 

MIr. Speaker: Was not any Member 
'!rom his group present? 

Shri U. M. Trivedi: No. 

Shri Nath Pal (Rajapur): May I 
also second his plea for extension of 
time,because adulteration has as-
sumed such dangerous proportions 
that one does not know what is not 
adulterated in this country? Today'll 
newspapers say that even lipsticklt 
are not safe and arsenic is mixed 
with them. 

Mr. Speaker: The hon. ME'mber i~ 

safe, so rar as that is concerned. 

Shrimati Renu Chakra\'3rtty: lie is 
speaking On behalf of the ~airer sex. 

Shri Nath Pal: In view of that, I 
would like the han. Minister of Parlia-
mentary Affairs to see whether for 
this very vital subject, from which 
all of us are not particularly safe, he 
could not think of extending the time? 

Shri Satya Narayan Sinha: Sir, you 
were presiding over the meeting, and 
we discussed all these things there, 
particularly about the Prevention o! 
FOOd Adulteration (Amendment) Bill; 
some hon. Members had suggested 
some very drasti.c amendment such 
as that of providing for capital punish-
ment for the offenders under this 
legislation. 

Shri Karl Vishnu Kunath (Hoshan-
gabad): That will come up in the 
House. 

Shri Satya Narayan Sinha: Having 
taken into aooount all thOSe thing. 
we decided upon the time. But, as you 
know, the time at our disposal in this 


